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-J11INISTAKFIVE 	 ALLAIIABAD 

Original Apolication ::‘,!o. 370 of 1992  

;Aunna Lal 	
Applicant 

Versus 

i. The Divisional railway :Cianager,Allat.abad. 

2. ,ienerel Manager, northern irailway, 
barods house, New 

3. union of India ...:inistxy of itailways, 
New Delhi. 	  ite spondents. 

Hon'ble ;AI'. K. Obayya, Member(A) 

PrasadJ,lember(J)  

	

( By lionlble 	 Prasad, 

The applicant has approached this tribunal 

under section 19 of th-e Administrative Tribunals,Act, 

1985 for directing the respondents to consider the 

applicant' s case and to appoint/absorb him on the post 

of O.as,_.cal Labourer and to grant him all the consecpential 

benefits as casual labourer(class IV,Z. employee). 

2. The main  grievance of the applint as 

mentioned in the application, inter—alia, is that he was 

appointed on the Jost of Casual Labour in the year _1983 

under 	 :•forthern 	 Murk, District Sonbhadr ,  

and thereafter worked in several divisions, and in all 

worked for 184 days continuously without any gap as woul 

be obvious from the perusal of the annexure A—i to the 

application;and he had been discharging his duties 

satisfactorily; but abruptly the applicant has been 

thrownout of employment without any rhyme or reason 

and withojt affording any opportunity of being heard 

and as such the action of the respondents is quite 
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arbitrary and illegal. Certain persons who have been 

appointed after the appointment of the applicant have been 

retained while the applicant has been threwn—out of the 

employment. Thus, this being so the action of the 

respondents is against the principle3of natural justice 

ano violative: of the provisions contained under Article 

i4 of the Constitution of India. 

3. It has further been stated that the applicant 

submitted his representations in the year 1988 and 

thereafter in April, 1990 and again on 2645.90 and on.17.2 

92 ( vide annexure A-2,A-3 o A-41 respectively which are 

copies of the above representations).but up till new 

the respondents have not paid any heed and the above 

representations have not been decided so far. 

4. {Je have heard the learned counsel for the 

applicant and have thoroughly gone through the centents 

of the application and papers annexed thereto and we find 

that the endaof justice would be met if the respondents 

are directed to decided the. above representations of the 

applicant in accordance with law and keeping in view the 

the extant rules and orders by a reasoned and speaking 

order within a period of three months from the date of the 

receipt of the copy of this order and we order accoidingl} 

It is made clear that in case the above representations 

of the applicant(annex 	 ::‘-4; arc not re adily 

available or traceable with the respJndents, the applicn.  

is directed to furnish co;Jy thereof within 15 days from 

the dDt,I: of the receipt of the. copy of this order to 

enable the respondents to decide the above representation 

thin the aforesaid specifiet period of thr_c months. 
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a)91icetion of tilt:: applicant is dispc sod 

a with the above terms at the admission stage 	o order 

as te the cos 
• 	_ 

‘/• 
riTh a I (-717") 

dated 31st larch, 1992. 
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